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@)whether the Government propose to 
make some special arrangements for edu- 
cating the children of adivasis, and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINETRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS- 
TRY OF 'LAW, JUSTICE & COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) As per 1991 
Census. the districts of Dhanbad, Lohard- 
aga, Ranchi. Gumla,Paschim Singhbhum 
and Pub Singhbhum forming parts of 
Chotanagpur- Santhal Paragana have higher 
lieracy rate then average literacy rate for 
Bihar as a whole. Similarly, the districts of 
Palamu, Hazaribagh, Giridih, Deoghar, 
Dumka. Shahib Ganj and Godda have liter- 
acy rate lower than average literacy rate of 
Bihar as a whole. However, no information is 
available about the percentage of literate 
adivasis living in Chota Nagpur-Santhal 
Pargana area. 

(b) & (c). The steps which have been 
taken to provide more educational opportu- 
nities for the children of Scheduled Tribes in 
the country as a whole including Chota 
Nagapur-Santhal Pargana area include 
abolition of tution fees in Government schools 
atleast upto upper-primary level.provision of 
support services for early childhood care 
through schemes such as integrated child 
development services; creches to enable 
girls to go to school, provision of incentives 
such as free textbooks, uniforms. atten- 
dance scholarships and midday meals; and 
provision of teaching aiddearning materi- 
als i.e. maps1 charts for work experience. A 
number of incentive schemes like pre-matric 
scholarship for the children of those en- 
gaged in unclean occupations. post-matric 
scholarship, book banks, grant-in-aid to State 
Governments far construction of hostels. 
Ashram Schools, overseas scholarships etc. 
are also being implemented. 

'61 05. SHRI ARVIND TRIVEDI: Wdl the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the environmental pollution 
is on the increase in the four metropolitan 
cities of Delhi, Calcutta. Bombay and Ma- 
dras; 

(b) whether the Government are formu- 
lating any special xheme to free thesecities 
from environmental pollution; 

(c) if so, the outline thereof and the time 
by which these cities are likely to be freed 
from pollution; and 

(d) if not, the manner in which the Gov- 
ernment propose to solve the problem of 
environmental pollution in these cities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) According 
to the air quality survey, air pollution levels 
into these cities are by and large within the 
prescribed limits and continue to remain so. 
While the levels of sulphur dioxide and ox- 
ides of nitrogen are well within the limits, 
particulate matter in these cities, except in 
Madras. is on the higher side. This is mainly 
due t:, the presence of dust and the high 
density of vehicular traff ic. Water pollution in 
these cities is being by and large contained 
at present 

(b) and (c). While no separle special 
xheme is being formulated. the ongoing 
programme of pollution control has been 
intensified. It indude monitoring of air and 
water qualii, laying down of standards and. 
theirenforcement. Thestepstakerrlproposed 
to be taken by the government to sdve the 
p m b m  of environmental pollution include:- 
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Effluent end emissii  standards 
have been prescribed under the 
Environment (Protection) 
Act, 1 986. 

Ambient air qua l i  standards 
have been evolved. 

A net work of ambient air and 
water quality monitoring stations 
has been set up. 

These cities have been notified 
as Air Pollution Control Areas. 

Environmental guidelines have 
been evolved for siting and 
operating of industriis. 

Industries have been asked to 
comply with consent require- 
ments of the State Pollution 
Control Boards to keep the dis- 
charge of effluents and emis- 
sions within the stipulated limits. 

Industries have been directed to 
install necessary pollution con- 
trol equipment on a time-bound 
basis and legal action is taken 
against the defaulting units. 

Schemes for construction laug- 
mentation of sewage and drain- 
age system and for treatment of 
sewage have been taken up. 
Such schemes have been taken 
up in Calcutta under the Ganga 
Actii Plan of the Central Gov- 
ernment. 

A scheme has been initiated to 
give assistance to cluster of 
small scale industrial units for 
seting-up common effluenttreat- 
ment plants. 

F i  incentives are provided d 

installation of pollution conbd 
equipment and shitfting of pol- 
luting industries from conjested 
areas. 

Gross and mass emission lan- 
dards for all vehicles have been 
notified under the Motor Ve- 
hicles Rules, 1989. The ministry 
of Surface Transport hate ad- 
vised the various State Trans- 
port Directorates to enforce the 
gross standards with effect from 
1 st March, 1990. 

Public Awareness campaigns 
have been launched about ve- 
hicular pollution. 

The petroleum industry hasbeen 
asked to bring down the lead 
content in petrol to 0.15 gramst 
l i e r  by 1993. 

Every manufacturer of motor 
vehicles is required to submit a 
prototype of the vehicles manu- 
factured for test by an agency 
specified by the government and 
given a certlicate for conformity 
of production in compliance of 
the provision of the Rules. in- 
cluding emission standards. This 
provision has come into force 
from April 1.1 991. 

The National Environmental En- 
gineering Institute(NEER1) 
Nagpur is engaged in devebp 
ing an indigenous catalytic con- 
vettor for contplliig exhaust 
emission for on-the-road ve- 
hicles. 

(d) Does not arise. 




